
717 Written Answers  2 DECEMBER 1953 WHtten Answers 718

cided that representation will be given 
to the people of State of Jammu and 
Kashmir, in their Federal Legislature 
after ascertaining their views and a 
provision has been made to that effect 
in the Constitution?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) and (b). Reports  to 
this effect have appeared in Pakistani 
newspapers.
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The Deputy Minister  of  Irrîration 
and Power  (Shri  Hathi): Yes, Sir. 
The Government of Bhutan are not 
interested in the proposal.

Kosi Control Scheme

.  /  Shri L. N. Mishra:
\ Pandit D. N. Tiwary:

Will the Minister  of Irrigation  and
Power be pleased to state:

(a) whether any final decision has 
been made to give start to the actual 
work of the Kosi Control Scheme: and

(b) whether it is a fact that the Go­
vernment of Bihar have been given to 
understand by the Government of India 
that something concrete in the direc­
tion of tackling the problem of Kosi 
would be done duiing the Plan period?

The Minister ot Planning and Irri­
gation and Power (Shri Nanda): (a)
No. Sir.  -

(b) This is one of the schemes to 
be taken up in the Plan period.

The  Khadi and other  Handloom 
Industries  Development  Act

258.  Tb. Lakshman Sinsrh Charak: 
Will the Minister ot Commerce  and

Industry be pleased to state:

(a) whether Government have fram­
ed rules under Section 5 of Act XU 
of 1953; and

(b) if not, when the same are to be 
framed and published in the Gazette?

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari):
(a)  and (b).  Rules for collection ot 
additional  excise  duty  have  been 
framed under  Section 5 of the Ant 
and are attached.  [See Appendix III, 
annexure No. 19.]

Other Rules are being finalised  ia 
consultation  with  the  Comptroller 
and Auditor-GeneraL

Import of Raw Cashew Nuts

259.  Shri V. P. Nayar;(a) Will the 
Minister of Ccmimerce and Industry
be pleased to lay on the Table of the 
House  a list of importers  of  raw 
cashew nuts  from  Africa for  the 
years 1950, 1951, 1952 and 1953, show­
ing their business address  and the 
quantity imported by each  of them 
during each year?

(b) What, if any, is the import duty 
on raw cashew nuts?

(c) What is the total price paid by 
the importers as seen on Government 
records for the above years (year- 
wise)?

The Minister of Commerce and In­
dustry (Shri T. T.  Krishnamachaii):
(a)  Since 1951, imports of raw cashew 
nuts are allowed under Open (General 
Licence.  It has not, therefore,  been 
necessary for firms to obtain import 
licences. Names of imports and the 
quantity imported by each of them is, 
therefore, not  readily  available.  A 
statement showing names of importers 
and (̂alue of licences issued to diftre- 
rent firms during 1950 when imports 
were permitted  against  licences  is, 
however,  attached.  [Sec  Appendix 
in. annexure No. 20.1

(b) Raw cashew nuts  are  exempt 
from the payment of import dutr.




